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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH NEW DELHI 

E.A. no. 04/2023 

In 

Original Application No.  147/2021 

In the matter of 

Mahesh Chandra Saxena                                           …Applicant 

versus 

Chief secretary Govt of NCT of Delhi & Ors.            … Respondents  

 

ADDITIONAL SUBMISSIONS ON BEHALF OF THE APPLICANT 

 

1. That because of reduction of Ground Water level in Delhi 

NCR area the Central Govt issued a notification in 2001 

mandating Roof Top Rainwater harvesting in building of 

more than 100 meter square area.  The notification issued 

by the Central Govt is annexed as ANNEXURE  A/1.   The 

Central Govt has fixed the target by 2010 via public notice. 

CGWB has issued a standard roof top Rain Water Design. 

CGWB has opened its regional unit for Delhi region. CGWB 

for the first time provided the design of Roof Top Rain Water 

Harvesting System to the Societies in Dwarka. 

  

2. However the design has been violated by the un-trained 

contractors by connecting the RWHS with storm water drain 

instead of Roof Top Rain Water. It is submitted that storm 

water drain receives many kind of waste water. The 

untrained contractor has for personal benefit has drilled the 

recharge borewell below the ground water level. And by 

mixing the rain water with waste water which in turn is 

recharged into the RWHS, has led to the ground water 

pollution in around 40 km square area of Dwarka region. 

 

3. It is submitted that the inspection team while collecting 

samples has itself found that the Waste water was highly 

contaminated and was stinking. The Quality control team of 
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Delhi Jal Board has collected the samples and found 

Ammonia in the polluted water while testing in the Lab. It is 

further submitted that the DJB Quality control lab has not 

examined the sample in the manner tested by DPCC, CPCB 

etc. The Lab report of CPCB, DPCC is attached as 

ANNEXURE A/2. The Applicant has got the test done for 

the Roof Top Rain Water and the report is attached as 

ANNEXURE A/3.       

 

4. During the proceedings in OA 147/ 2021, while inspecting 

the Societies in Dwarka region the Ground Water Cell of DJB 

realised that the RWHS system should be designed as per 

the standard design prescribed by the CGWB. Many 

Departments of Delhi govt and DJB itself are harvesting the 

Rain Water. Further the Ground Water cell of the DJB issued 

public notice dated 14.02.2023 and 16.02.2024 that only 

the Roof Top rain water should be recharged in the RWHS.  

The copy of the notice is annexed as ANNEXURE A/4.  

 

5. It is however submitted that the aforesaid notice issued by 

the Ground Water Cell of the DJB has not been taken into 

cognisance by the  Societies in Dwarka region, DJB itself, 

and other department of the Delhi Govt.  

 

6. That the Applicant in this regard has written many letters to 

the Govt and various departments and requested that only 

the roof top rainwater be recharged in to the Recharge 

borewell. On date 07.02.2024 the Hon’ble President of India 

was written the letter conveying the aforesaid request and 

prayed for saving the Ground Water. The said letter has 

been sent over to the MoEFCC by the President Secretariat. 

The copy of the letter is annexed as ANNEXURE A/5.     

 

7. It is submitted that the Societies in the Dwarka region has 

been harvesting the rain water for the last 20 years but not 

in accordance with the prescribed design provided by the 

CGWB. It is submitted at the cost of repetition that the 

Waste water has to be kept separate from the Rain Water. 

In this context, the Societies in Dwarka region are now 

questioning as to why the DJB and CGWB are referring the 

installed RWHS as functional.  
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8. That the Applicant submits that in Dwarka region, apart 

from Dwarka Societies, various DDA buildings, Malls, 

Commercial buildings are contributing to the pollution of the 

ground water by recharging waste water. That on the same 

line in the entire Delhi NCR region, the RWH System is being 

recharged through waste water and even in all the DDA 

flats, Commercial Buildings, Hospitals, Malls, NHAI offices 

etc the RWH system is being recharged through waste water 

only.   

 

9. That for remediation of polluted ground water situation 

arisen due to the flawed design of RWHS in Dwarka region, 

the RWHS system installed in DWARKA societies must be 

connected  with only Roof top rain water only and 

disconnected with storm water. The borewell in the Societies 

has been sealed by the DPCC and therefore they are using 

drinking water for horticulture purpose. That the Applicant 

would like to suggest that firstly the polluted ground water 

needs to be taken out through borewell and be used in 

irrigation. And for this DPCC has to de seal the borewell. 

And it appears that it would take around 15-20 years for 

improving the quality of ground water.  

 

10. The Delhi Govt has put forward the plan to impose penalty 

for non- construction and for constructing the faulty design 

of RWHS. The Penalty chart is annexed as ANNEXURE A/6. 

The Hon’ble Tribunal is humbly requested to approve the 

proposal of penalty put forward by the Delhi Govt and pass 

an order in this regard. It is humbly being apprised that the 

in OA no. 217/2016, when the Hon’ble NGT imposed 

Environment Compensation of Rs 5 lakh then only the 

Schools and colleges in Delhi constructed the RWH System 

in their premises. And in similar lines the Dwarka Societies 

be directed to install functional RWH System which recharge 

only the Roof Top rain water otherwise penalties would be 

imposed.  Further the drinking water should be stopped for 

horticulture use.  

 

11. That during the course of hearing in EA no. 34/2023, the 

Hon’ble Tribunal has expressed anguish over the working of 
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CGWA. And asked why the Ground water is getting polluted. 

And also questioned them as to why the RWH System are 

being constructed with faulty design. And for the such kind 

concern shown by the Hon’ble Tribunal, the Applicant whole 

heartedly thankful to the Hon’ble Tribunal. It is submitted 

that the Applicant for the last 10 years has filed several 

petitions informing that the Delhi NCR region ground water 

is being polluted because of the inactiveness of the 

CGWA/CGWB. The letter 22.11.2023 dated addressed to the 

Chairman CGWA is attached as ANNEXURE A/7. The 

CGWA/CGWB has powers to regulate and prevent the 

pollution of the contamination of Ground Water and it does 

not require any direction from Hon’ble Court. However the 

CGWA/CGWB has delegated its responsibility to the 

untrained and inefficient officers of the State Govt. Applicant 

has visited many times the offices of the CGWA/CGWB and 

on all occasions found the staff sitting idle. It is further 

submitted that the officers of Ground water cell of the Delhi 

Jal Board has not received any training regarding the correct 

working of the RWHS. It is thus requested that the CGWB 

should again be made the Ground Water authority in Delhi. 

It is further requested that directions be passed for 

undertaking inspection of all 15000 RWH systems installed 

in the Delhi region on the parameter of Roof top rain water 

recharge only, and for this purpose the Applicant is willing 

to assist the team visiting the RWHSs. The faulty and non 

functional RWHS should be replaced with correct and 

functional design prescribed by the CGWA/CGWB. The 

officer of the CGWB/CGWA should be directed to follow the 

example of Indraprastha gas Limited who has trained its 

officers, contractors and supplied cooking gas in 10 lakh 

households in Delhi. Delhi region has around 50 lakh houses 

and have just 15000 RWH system installed and that too 

pollute the Ground Water.  CGWA/CGWB should work 

similar to I G L.  

 

12. It is submitted that DJB itself is responsible for polluting the 

ground Water of Delhi. In this regard the Applicant has 

written a letter to the CEO Delhi Jal Board. The letter is 

attached as ANNEXURE A/8. It is submitted that after the 
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DJB the biggest culprit is the NHAI who is constructing the 

RWH System along its highways with faulty designs.  

 

13. That the Applicant is willing to assist the team for the 

inspection of the Societies in Dwarka region. It is further 

requested that the new societies in the Dwarka region 

should be installed with the correct the design prescribed by 

the CGWB/CGWA. 

 

14. That the DPCC was directed by the Hon’ble Tribunal to file 

report as to why the contamination of the ground water in 

Dwarka region occurred and why ammonia is present in the 

Ground water. The order is attached as ANNEXURE A/9. 

However same has not been filed till this date.   
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